IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:,HYDERABAD HENCH

AT HYDERABAD

0.A. NO.B70/96 Dated: 30.9.96

Betwegn:

K.Rajkumar,
R/0 Subhashnagar
Karimnagar,
Karimnagar Postal Division.

’

esw Applicant

and
1. Head Postmaster,

- Karimnagar HPO,
Karimnagar.
Sukhoji Raghu Mohan,
R/0 Bommanapalli,

Chigurumamidi Mandal,

Karimnagar. Respondents

o ® 8"

Mr. 5. Rama Krishna Rao

igr. V. Bhemanna
¥
C ORAM

Hon'ble shri Justice M.G. Chaudhari, Vice Chairman

Hon'ble Shri H.Rajendra Prasad, Member (Admn.)

ORDER

(Per Hon'ble Shri H.Rajendra Prasad, Member (A)

The grievance of the applicant in this ca

he has not been considered for appointment as EDDA

HPO., despite the fact that he has been working for

considmerable time as contingent postman against inj

leave vacancies. His further grievance is that R
has bean selected for the post in spite of the fac
does ﬁot belong to the delivery jurisdiction of Kal
Head Post 0ffice,
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The short point in this case is that a candidate’'s

within the delivery jurisdictiom of a P

a vacancy has arisen i

residence

articular gfflice where

s.no longer to be insisted upgn as a

precondition. That was the earlisr rule. The same has

undergone a change after 1993. In view of that, R=f, who

has higher marks at the matriculation examination,

rightly selected for the post.

has been .

Thers is no merit in the contentions of the

applicant and the OA is to be rejected and is herek
It is stated that the applicant has been

the Department for more than 12 years in recurring

y rejected.
serving

spells,

Considering the long record of intermittent servicT it would

be desirable that he should continue to be engaged

as

.contingent postman whanaever a need arises in future, so long

as his services contique to be satisfactory.

However, Resgondents,éven after referring
|

in para 10

of the counter, and after stating that the copy of the DG's

‘letter dated 6.12.93 was enclosad to the counter, [f

£
enclose the same, We|could, howaver, seei&%e said

ailed to

letter

which was separately Tade'available for our perusdl. This

tendency to refer to documents in the counter and n

ot to

enclose the copies thereof is to be disapproved. |[We direct

the respondents to pay a token cost of Rs. 50/= tg

|

applicant for the sai? lapse on their part.

Thus the OA ,is.disposed of.
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(H. RajeRdra Prasad) (M.G.CHoudhari)
Member {Admn. } © Vice Chairman ] T,
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To

. -Kar imnagar HPO, Karimnagar.

-2. Sukhoji Raghu Mohan,.

R/0 Bommanapalli,

.1, The Head Postmaster, ‘ _ o ' ;
I
Chigurumamidi Mandal Karimnagar. i
|
i

3. One copy to Mr. S.Rama Krlshna Ra©, Advocate,

,4. One ‘copy to Mr.V.Bhimaﬂna, Addl CGSC. CAT Hyd.

kajendra 9ra5ad M(A) A‘I‘ Hyd.
o

5, Ope copy to Hon'ble Mr.H.
6. One copy to Library, CAT.Hyd,'

7. One spare CopYe
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IN THE CENTRAL ADMINISTRARIVE TRIBRENAT

HYDERABAL BENCH ATHYDERABAL

—

THE HON'BLE MR.JUSTICE M.G +CHAUDHALRT -
VICE~CHAIRMAN

P AND'

THE HON'BLE MK,.H.RAJENDEA PRASAD:M(A) -

Dated: 3O - c] -1996

f
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’All ed.,

Disppsed of with dlrectlons
. Dismissed
Iﬁ_is issed as withdran.,
- | o , . Dishissed for Def'iult.

- - | ' Ordered/Re jected.
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